
3573 Oral Answers MAY 10, 1962 Oral Answers 3574 

(,b) Some workers of the Foundry 
of the Prototype production and 
Training Centre, Okhla, were en-
gaged in cleaning and repairing the 
cupola which was not in operation at 
that ,time. One of the trainees was 
assisting the workers in repairing the 
lining of the cupola. The trainee ~n
tered the structural frame work of a 
skip hoist attached to the cupola to 
remove a crow bar lying at the opl'n 
door of the cupola. While removing 
the crow bar he tilted the charging 
bucket which turned around, got out 

. of balance and fell on his head re-
sulting in seriow: injury. 

(c) No, Sir. 

(d) A departmenlal enquiry was 
held. The Inspector of Factories also 
conducted an enquiry. 

(e) The enquiry report has brought 
out that the accident was due to the 
trainee enterong the steel structure:-
below the skip hoist, which is for-
bidden. 

Shrl S. M. Banerjee: From the 
statement, h is found that a depart-
mental enquiry was held and the 
Inspector of Factories also conducted 
an enquiry. Will the report of thia 
enquiry be laid on the Table of the 
House? 

Shrl Kanungo: No, Sir. 

Shrt S. M. Banerjee: want to 
know whether it is a fact that the 
accident took place due to a defect in 
design of the cupola trolley received 
from West Germany and not due to 
the carelessness of the victim. Has 
this fact been varified by the Insp'!c-
tor of Factories? 

Shri Kanungo: No, it is not due to 
defect in design. 

Shrl Indrajit Gupta: Is it a fact 
that the German foundry master of 
this Foundry was absent from the 
scene on the day of the accident? 
If so, under what circumstances was 
he absent? 

Shri Kanungo: I do not know about 
that particular person being absent. 

But the Director of the shop wu 
there. 

Shri S. M. Banarjee: Is it a fact 
that the technical assistants or technI-
cal officers of ,this particular Inrl~ 

German Plant have made any repre-
sentation against the carelessness and 
misbehaviour of the German experts! 
If so what action has been taken on 
their' representation? 

Shrt Kanungo: The Development 
COmmissioner looked into certain 
complaints. We are informed that the 
organisation has been changed a little 
bit so that there will be no cause fOr 
friction any more. 
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The Deputy Minister for P1annbI&' 

(Shri C. R. Pattabhi Raman): (a) 
and (b). A Statement is laid 
on the table of the House. [See Ap-
pendix II, annexure No. 8]-
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Sbrl C. R. Pattabbt RamaD: A pre-
liminary report has already been sub-
mitted and it has been circulated to 
Members ot Parliament, various de-
partments of Governments, State Gov-
ernments and various other bodies. 
Surveys are still being made. It is a 
complex problem involving not only 
road on transport but also other 
means of transport as well. We arll 
awaiting data. It will take same time. 
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Shri C. R. Pattabhl Raman: Only 

two Govermnents, of West Bengal and 
Kerala, have submitted their views 
so far. There is 1.10 time-limit placed. 
Steps are taken to expedite the sub-
mission ot their views. 

Shrl Hem Baraa: In view of the 
fact that the programme for the rail-
ways is fixed under the Third Five 
Year Plan and road transport is affect-
'ed only by way of supplementary 
capacity, may I know whether Gov-
'ernment have visualised the nature 
of the ratio between rail transport 
and road transport? 

Shri C. R. Pattabbi Raman: This is 
one of the problems engaging the 
attention of the Committee. It is the 
Committee that is dealing with it. I 
do not think I will be able to commit 
myself now at this stage. 

Shrl P. C. Borooah: May I know 
whether lack of information and short-
age of experts on the subject are the 
main reasons for this delay; it so, 
whether Government propose to take 
the assi"tance of experts from foreign 
countries: 

Shri C. R. Pattabhi Raman: It is not 
as if there is lack of information. They 
are already making surveys and the 
reports on the surveys are already 
'coming in, but these things take 

time, and the State Governments are 
the executive authorities. That is one 
of the reasons. 

Shri Venkatasubbaiah: May I know 
whether it is in the contemplation of 
certain State Governments to nation-
alise road transport, and has that 
any bearing on the deliberations of 
this Committee? May I know whether 
this has been brought to the notice 
ot the Committee which has been 
appointed for co-ordination of railway 
and road transport systems? 

Shri C. R. Pattabhl Raman: I am 
not aware of it. 

Sbri Kamalnayan Bajaj: May I 
know whether the hon. Minister has 
taken into account the fact that in 
respect of private road transport every 
State has its own taxes, and because 
of that it becO'mes 50 very difficult for 
transport to from Bombay to Calcutta 
and so on. If an all-India tax or 
some pooling or some other arrange-
ment is made, it will be very con-
venient for long-distance road tranB-
port. 

MI'. Speaker: That is a suggestioD 
for action. 

Shrl Hart Vishnu Kamath: Is it • 
fact that after submitting the preli-
minary report some time ]ast year, the 
work of the Committee has beeD 
stalled or rather held up because the 
Committee has sought guidance and 
clarification with regard to matters of 
policy from the Government about 
which the Government has still not 
been able to make up its mind? 

Shrl C. R. Pattabhl Raman: Not that 
I am awere of. That is not so. 

Shrl Trldlb Kumar Chauelhurt: Ma,. 
I know if the attention of the Gov- . 
emment has been drawn to • 
press statement made by the Chair-
man of the Transport Co-ordination 
Committee some time back in which 
he complained not only of lack of 
interest on the part Of State Govern-
ments, but also on the part of the 
Central Government as well? 

!lhn C. R. Pattabhi Raman: It rna,. 
be that same departments have been 
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delaying the information, but it is not 
because of any slackness on their part, 
but because of difficulty in getting in-
fonnation. It is true the Chainnan 
made a statement with regard to that, 
but steps are being taken to expedite 
submission Of reports by the various 
departments. 

Shri N. Sreekantan Nair) May I 
know whether, in view of the fact 
that in certain parts of India, espe-
cially in Kerala, thousands of workers 
are employed in transporting goods 
through country canoes in waterways, 
waterways are also included in the 
over-all picture? 

Shrl C. R. pattabhai Raman: All 
means of transport, I said. 
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st.rl C. R. Pattabhi Raman: I do 
Dot think there is any conflict as such. 
As you are aware, there are two 
reports submitted to the Government. 
One was the Masani Report, and sub-
aequently this preliminary report. 
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Small Scale Industries Service 
Institutes 

-618. Shri Basappa: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether Government have 
advised the State Governments to set 
up in each State an Advisory Com-
mittee for the Small Industries Service 
Institutes; and 

(b) if 50, what are the States ,.which 
have set up such Advisory Committees 
and with what results? 

The Minister of Industry In the 
Ministry of Commerce and Industry 
(Shri Kanungo): (a) and (b). A 
statement is laid on the Table of the 
House. 

STATEMENT 

In pursuance of the recommenda-
tions of the Estimates Committee 
(1959-60) of the Second Lok Sabha 
in its 77th Report on Small Scale 
Industries (Part I) for a review of the 
working of the various organisations 
connected with the development of 
small scale industries both at the 
Central and State levels, a Conuv.it-
tee was constituted. 

The Committee have recommended, 
mtl!t' 41ia. that there should be an 

Advisory Committee attached to each 
Small Industriel Sel'Ylce lnItitute. 




